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BEFORE THE  HON’BLE NATIONAL GREEN TRIBUNAL                           

PRINCIPAL BENCH NEW DELHI 

 

Original Application No.  49/2019 (WZ) 

 Sarang Yadwadkar  

& Others       Applicants 

Vs  

Pune Municipal Corporation & Ors.    Respondents  

  

Respondent No. 1 most respectfully submit as under : 

 

1) On 16/06/2020, this Hon’ble Tribunal  was pleased to 

pass an order  and directed all the respondents,  Pune 

Municipal Corporation, P.C.M.C. PMRDA to submit 

further action taken report before Hon’ble Tribunal.  Pune 

Municipal Corporation has prepared the action taken 

report and the said action taken report is submitted before 

this Hon’ble Tribunal.   

 

 

 

 

Pune  

Date : 15/10/2020  
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ACTION REPORT BY PUNE MUNICIPAL CORPORATION 
 

NGT (Western Zone) case 49/2019, Shri Sarang Yadwadkar vs. 

PMC and others regarding land filling, dumped debris, 

encroachments in Mutha, Mula, Mula-Mutha, Pawana  and 

Irndrayani river’s blue flood line. 

Hon NGT in order dated  16-06-2020 in the Case no. 

49/2019, had ordered the respondents authorities, Pune 

Municipal Corporation (PMC), Pimpri Chinchwad Municipal 

Corporation (PCMC), Pune Metropolitan Regional Development 

Authority (PMRDA) to submit further action taken report before 

Hon’ble Tribunal about the actions taken by authorities to 

remove the debris and encroachments from the Mula- Mutha 

river.  

1. Due to Covid-19 pandemic situation, Pune city was under  

lockdown since March 2020. All the activities were are 

stand still in the city. Before lockdown, PMC had removed 

approx 1450 m3 of debris using own machinery and 

manpower as per our previous action plan submitted on 

26th Feb 2020. However, despite lockdown and restrictive 

situation, Pune Municipal Corporation  had continued it’s 

efforts to remove debris from the riverbed. The works were 

carried out till the end of summer season by end of May 

2020. Total of 7672 m3 (1534 truck loads) of debris has 

been removed till end of May 2020.  The photographs of 

work in progress are attached in  ANNEXURE-I.  

 

2. Notices have been issued by Pune Municipal Corporation 

to all the land owners for removal of debris and 

encroachments within the blue line. The plot owners at 

Yerwada, Shivane Uttamnagar, Warje, Baner, Balewadi, 

Wadgaon Sheri, Kharadi have been issued notices under 

MRTP Act 1966, Section 53(1). At Shivane site, approx 

1600 sq metres of illegal shades and compound walls have 

been demolished. At Sangamwadi 8 notices, At 

Warje,Shivane, Uttamnagar; 169 notices, At Baner 

Balewadi; 50 notices, At Wadgaon Sheri, Kharadi 17 

notices are issued. As a result, some of the land owners 

have started removal of debris on their own. The sample of 

notices issued is attached in Annexure  II.   At Yerwada, 

FIR has been lodged to the plot owners under MRTP Act 
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1966 section 52. Against the notices, some of the plot 

owners have moved to the court.  

 

3. Metro has written to PMC in their letter dated 20- July -

2020, mentioning that a temporary road which was 

created for construction of pillars measuring 

approximately 970 m. had been removed by Maha metro 

for length of 750 m by 18th July 2020. The remaining 220 

m was in progress at that time. (Annexure III ) 

4. The staff of Pune Municipal Corporation has been 

delegated duties for various activities related to testing, 

tracking, creating isolation centres, data management, 

awareness activities, hospital bed management and 

medical emergencies during the Covid situation in Pune 

city. During the monsoon season starting from June 2020, 

the access to the river was restricted for deploying 

machinery and trucks. Owing to these situations, the 

debris removal work is held up. The work will be 

continued after the Covid situation comes under  control 

within the city.  We request Hon NGT to consider the 

present circumstances for the future progress of work.  
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ANNEXURE  I 
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ANNEXURE  I 
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ANNEXURE II 
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ANNEXURE II 
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ANNEXURE II 
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ANNEXURE II 
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ANNEXURE III 
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ANNEXURE III 
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ANNEXURE III 
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ANNEXURE III 
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